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Preamble

Short title.
extent and

commencemenl

Amendmcnt of
section 2

lnscrtion of
scction 3A

AN
ACT

further to amend the Assam Panchayat Act, 1994.

Whereas it is expedient f,rther to amend the Assam

Panchayat Act, 1994, hereinafler refened to as the

principal Act, in the manner hereinafter appea.ring;

It is hereby enacted in the Seventy-founh Year of
the Republic of India as follows :-

(l) This Act may be called the Assam Panchayat

(Amendment) Act,2021.

(2) It shall have the like extenl a-s the principal Act.

(3) [t shall come inlo forcc at once.

ln thc principal Act, in section 2, after clause (44), the

following clauses shall be inSerted, namely:-

"(45) "Ward Sabha" means a body consisting of persons

registered in the elcctoral rolls relaling to a ward comprised

within the area of"Gaon Panchayat";

(46) "ward" mears any territorial constituency recorded as

a Ward in the revenue record of the "Gaon Panchayat" in
which it is situated and includes any areas which the Sla:e

Government may by general or special order, declare to be

a 'Ward' for the purpose of this Act."

In the principal Act, aftcr section 3, the lollowing new

scction 3A shall be inserled, namcl;- :-

3A. l-he Govemment shall constitute in every district a

District Delimitation Commission to decide the size

of Gaon Panchayat, Anchalik Panchayat and Zilla

Parishad constituency.

The District Delimitation Commission shall consist

of the lollowing members, namelY :-

(a) The District Commissioner ....". Chairman

(b) The Chief
Parishad....

Executive O{ficer of Zilla
.............Member SecretarY

Ass{m
Act No.
XVIII of
1994

2

-)

"consritution of
District l)elimitation

Commission

(c) The Election Ofllcer........ Member"
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Insertion of
section 4A

4 In the principal Act. alier section 4, the following new

sections shail be inserted, namely:-

4A. Composition of Ward Sabha :"Ward
Sabha

( | ) The Ward Sabha shall meer lrom time to
time but in between two meetings of ward
Sabha there shall not be morc than rwelve
monrhs gap period.

(2) Minimum seven days prior notice shall bc
given for holding the meering ol Ward
Sabha.

(3) Every meeting of the Ward Sabha may be
presided over by the President of the
concemed Gaon Panchayat or any penion to
be selected by the majority of rhe Ward
Sabha nrembers for that meeting.

4C Quorum:

4B

4D

Evcry ward of a Gaon Panchayat shall have a Ward
Sabha consisting of all adult persons whose nantes

are included in the elcctoral rolls relating to a ward
within a Gaon Panchayat area.

Meeting :

( 1) The quorum for a meeting of the Ward
Sabha shall be one-tenth of the total
members or fifty numbers of voters of the
ward whichever is less.

(2\ The functionaries of Gaon Panchayat shall
assist Ward Sabha membem during the
meeling for smooth functioning.

Powers and functions ot' Ward Sabhas:

Ward Sabhas shall, subject to such rules as may
be prescribed, exercise the following powers and
discharge t}e following functions, namely :-

(D Ward Sabhas shall assist the Caon
Panchayats and the Gaon Sabhas to conduct
surveys or pa(icipatory rural appraisal to
collect essential socio-economic data and
assess the needs of the residence and their
requirements for the development of the
village in order to cnable Gaon Panchayat to

compile and draw up a comprehensive Gaon
Panchayat Development Plan.
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(ii)

(iii)

(iv)

(")

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

Generate proposals and determine priority
of schemes and development programmes to
be implemented in the area of ward sabha
and forward the same to place it before the
Gaon Sabha for inclusion in Gaon
Panchayat Development Plan.

ldentify most eligible persons from the area
of the ward sabha for beneficiary oriented
schemes and prepare list of eligible
beneficiaries in order of priority and
forward the s,une to Gaon Panchayat for
inclusion in Gaon Panchayat Development
Plan.

Verify the eligibility of persons getting
various kinds of wclfarc assistance from
Govemment such as pensions, subsidies etc.

To get information from the Gaon
Parchayat on the follow up action taken on
the decisions of the Ward Sabha.

Ensure that the members of the Ward Sabha
pay taxes lo the Gaon Panchayats.

To suggest the locations of streetlighS,
community water 1aps, public wells, public
sanimrion units and other such public
amenilies within the area of the ward.

Identify the deficiencies in water supply and
sheetlight arrangemcnts in the area of the
ward and suggest remedial measures.

Generate awareness on matlers of public
intercst such as cleanliness, prescrvation of
environment, prevention of pollution etc.

Promote programmes of adult education,
enhance literacy and education level.

Assist authorities in prevention of diseases
and make arangements to quickly report
the incidents of epidemics and natural
calamities.

Anange cultural festivals and sports to give
expression to the talcnts of the people of tlre
ward.

Promote harmony and unity among various
gmups of people in the area of the ward.

Identi$ hazards and suggest measures for
safety, security of all the residens of the
village in an environment that is clean

and healthy.
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(xv)

(xvi)

(xvii)

(xviii)

Assist the Gaon Sabha and the Gaon
Panchayat in planning, monitoring and

implementing plans, schemes and projects

undenaken.

Address the issues of waler conservalion,
preservation of natural habitat, recycling
of biodegradable waste and to ensure that
area is plastic free.

Assist authorities to prevent any anti
social activities that are prejudicial to
public interest and are detrimental to the

residence of the word.

Revive and promote tradilional cultures
folk arts, handicrafts and home and

cottage industries.

Amendment of
section 5

5

(xix) Participate in planning and beneficiary
selection for various rural developnent
programme wherever necessary along
with the other functions as envisaged by
ttre Act.

ln the principal Act, in section 5, for sub-section (l), the

following shall be substituted, namely :-

"(l ) The State Govemment may by nolification,

declare any local area comprising a revenue village

or a group of revenue villages or a Forest village or

a Tea Garden area or hamlets forming part of
revenue village or Forest village or lea garden area

or other such administrative unit or part thereol' to

be a Gaon Panchayat with population of is tenitory
as per the category within which the district falls:

Provided that the State Govemment shall declare 3
(thee) calegories of Districts based on population

density or any other relevant factor as follows :-

(a) Category 'A' district having higher
population density shall have Gaon
Panchayats with a population range from
l0200to 13800,

(b) Category 'B' district having medium
population density shall have Gaon
Panchayats with a population range from
8500 to 11500, and

(c) Category 'C' district having lower
population density shall have Caon
Panchayats with a population range liom
6000 to 9200,"
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Amendment of
section 6

Amendmcnt of
section 9

o In the principal Act, in section 6,

(i) in marginal note for the words "Constitution of
Gaon Panchayat", the words "Constitution of Gaon
Panchayat zurd Election of President and Vice
President" shall be substituted.

7

(ii)

(iii)

In the

(i)

(ii)

for sub-section (l), the following shall be

substituted, namely:-

"(l) The Gaon Panchayat shall consist of ten

members to be directly elected by the voters of the

territorial constituencies of the Gaon Panchayat

area, one from each constituency in the manner as

may be prescribed."

for sub-section (3), the following shall be
substituted, namely :-

"(3) the District Commissioner or an officer
aulhorized by the District Commissioner shall call a

meeting of the Gaon Panchayat (which shall be

hereinafter called as the first meeting of the Gaon
Panchayal) for election of a President and a Vice
President respectively from amongst the elected
members of the Gaon Panchayat. The District
Comrnissioner shall preside over the meeting in the

manner prercribed. The District Commissioner may
delegate the power to preside over such meeting to
any Gazetted Oflicer serving in the district."

principal Act, in section 9,

for sub-section (3), the following shall be

substituted, namely:-

'(3) Fifry percent (including thc number of seats

reserved for women belonging lo the Scheduled

Caste and the Scheduled Tribes) of the total number

of seats to be filled up by direct election in every

Gaon Panchayat shall be reserved for womcn and

such seats shatl be allotted by rotation and by

lonery amongst the wards in every term to the

c,onstituencies in the Gaon Panchayats in such

manner as may be prescribed and the lottery shall

be held prior to holding of the succeeding
Panchayat elections."

in sub-section (4), for the third proviso, the
following shall be subslituted, namely:-

"Provided also that the number of ollices reserved

under this sub.section shall also be alloned by
rolation and by lottery as thc case may be in each

tenn to Lhe different Gaon Panchavats."
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Amendment of
section lC)

Amendment of
section I I

Amendmenr ol
section l5

8

(iii) after sub-section (4), the following new sub-section

(5) shall be inserted, namely :-

"(5) Among the u,ards of Gaon Panchayats having

more than I0% of Scheduled Castes or Schcduled
'I'ribes population shall bc selected ftrr thc purpose

of reserving seats lbr Scheduled Castes and

Scheduled Tribes by rotation."

ln the principal Act, in section 10, Ibr sub-section (l), the

following shall be substituted, namely :-

"(I) After the clection of the President and the

Vice-President ol' the Gaon Panchayat fiom

amongst the members, if any vacancy occurs by the

reason of death, resignation or removal in the oflice
of the President or Vice President as the case may

be, thc Gaon Panchayat member shall elect another

member liom amongst the members, as the

President or the Vice-President, as the case may be,

in the manner as may be prescribed :

Provided that no election shall be held il' the

vacancy is for a period of less than one month."

In the principal Act, in section ll, in second line, in
between the rvords "of the" and "Vice-President", the

words "President and the" shall be inserted.

In the principal Act, in section 15,

(i) in sub-section (4) in between the word "A" and

"Vice President" the u'ord "Presidenl" shall bc

inserted-

(ii) in sub-section (5), fbr the second proviso, the

following shall be substituted, namely:-

"l)rovided lunher that no contidence motion

shall not be initiatcd for the tirst two and half years

from the taking over charge of the post of Prcsidcnt

and Vice-President as the case may and after that

there shall be onl.v I (one) no-confidence motion

throughout the term :

Provided also thar a President and a Vice Prcsidcnt

so removed under sub-section (5), shall continue to

be a member of the Gaon PanchaYat."

9

l0
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Amcndment of
section 25

Amendment of
seclion 34

Amendment of
section 38

Amendment of
section 43

I l. In the principal Act, in section 25, in sub-section (2), after

ctause (e), the fotlowing new clause (0 shall be inserted,

namely:-

"(f) a tax on lhe owners of organized private markets

individually against each shop located in the market'"

12. In the principal nct. in section 34, for sub-scction (3), the

following shall be substituted namely:-

"(3) Fifty pcrcent (including the number of seats reserved

for women belonging to the Scheduled Castes and the

Scheduled Tribes) of the total number of seats to be fitled

up by direct election in every Anchalik Panchayat shall be

reserved for women and such seats may be allottcd by

rotation and by lottery in such mamer as may be

prescribed for each lerm to the different con$ituencies in

the Anchalik Panchayat and the louery shall be held before

the holding of the Panchayat elections."

13. In the principal Act, in section 38, in sub-section (l),

(i) for the first proviso, the following shall be

substituted. namely :-

"Provided that the offices reserved under this
sub-section shall be posted by rotation or lottery
as the case may be in different Anchalik
Panchayats :"

(ii) after the sccond proviso, the following new

proviso shall be inse(ed, namelY :-

"Provided funher that the lottery for the purpose

of reservation of office under clause(c) of this sub-

section shall be completed prior to the election."

14. In the principal Act, in section 43, in suh'scction (2)' in

clause (b), for the last proviso, the following shall be

substituted, namely :-

"Provided further that no-confidence motion shall nor be

initiated for the first two and half years of taking over

charge of $e post of President and Vice-President as the

case may be and after that there shall be only I (one) no-

confidence motion throughout the term of Anchalik

Panchayat:

Provided also that a President and a Vice President so

removed under sub-section (l), shall continue to be a

member of the Anchalik Panchayar."
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Amendment of
section 67

Amendnrent ol
seclion 70A

Ameudnrent ol-

section 73

Amendment of
scction 90

Amendment of
section 98

l5

l6

l8

t7.

In the principal Act, in section 67, in sub-section (l), the

following shall be substituted, namely:-

"(l ) Fifty percent of the seats including the number of seats

reserved for women belonging lo the Scheduled Caste and

the Scheduled Tribes under sub-section (2) of section 66

for Zilla Parishad, the total number of seats shall be filled

up from amongst lhe members as under sub-section (l), of

section 65 andshall be reserved for women and such seats

may be allottcd by rotation and by lonery in such manner

as may be prescribed in every term to different

constituencies under the Zilla Parishad and the lottery shall

be held before holding of the Panchayat elections."

In the principal Acr. in seoion 70A, lbr sub-scction (3).thc
lollowing shall be substitured, namely:-

"(3)Fifty perccnt (including the number of the olfices
reserved for women belonging to the Scheduled casre and

Scheduled tribes). of the lotal number of the of]ices of the

President and Vicc-President of a Zilla Panshad shall be

rcserved fbr women and such ollices may be allotted by
rolation and by lottcry in such manner a^s rrray bc
prescribed aud in cvcry ternr the lottery shall be held

belore the holding of the Panchayat elections."

In the principal Act,in secrion 73, in sub-secrion (2), tbr rhe

lasl proviso, the follorving shall be subsritured, nantely :-

"(2) Provided that no-confidence motion shall not be

initiated f<rr thc first two and half vears of taking ovcr
charge of thc post of President a-nd Vice-Presidcnt and rhat

there shall be onl_y I (one) no-confidence motion
tkoughout the term of the Zilla Parishad:

Provided also that a President and a Vice Prcsident so

renroved under sub-section (l), shall conlinue to be a
member of the Zilla Parishad."

In the principal Act, in section 90, after sub-section (2). the
follo*,ing sub-seclion shall bc inscncd, namely:-

"(3)The President ol the Zila Parishad shall nominate
members of the Zilla Parishad 10 supervise and monitor the
progress of activities and functions mentioned under sub-
section ( I ) in a manncr as may be prescribed."
In the principal Act, in section 98, after sub-section (2), a

new sub-section shall be inserted,namely:-

r9
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"(3) (i) Thc audit ol accounts ol Zilla Parishad shall be

carried oul hy the Accounlant General of Assam.

(ii) In audit, if any major financial anomaly or
inegularities appear. the Govemment may initiate
inquiry under the Commissions of lnquiry, Act
1952."

. In the principal Act, lor section lO7,the following shall be

substituted. namely:-

"107. No private haats, ghats and fisheries shall bc allou'ed

to operate within the area under the jurisdiction of a 6aon

Panchayat without prior approval of the concemed

Panchayat authorities ard Govemment. The Panchayat

shall impose such fees as ntay be prescribed."

21. In the principal Act. for section I I l,

(i) in sub-section 2, in clausc (b), thc following shall

be substituted. namely:-

"rvho has not passed the FI.S.l,.C or equivalcnt
exanrination under any Council or Board recognised

b1, the State or the Cenlral Governmenl, as thc casc

may be, [t-rr the post of Gaon PanclrayaL rrtctttbct :

Provided that in case of candidates belonging
to Scheduled Castes, Schcdulcd 

-Iribes, other

Backward Classes (OBC; and More Other

Backward Classes (MOBC) the minimum
educational qualification shall be shrdied up to
Class X

(ii) in suFsection (2), in clause (c), the following shall
besubstituted, namely:-

"who has not passed the H.S.S.L.C or equivalent
examination under any Council or Board recognised
by the State or the Central Govemment, as the case

may be, for the post of Zilla Parishad and Anchalik
Panchayat member:

Provided that in case of candidates belonging
to Scheduled Castes, Scheduled Tribes, Other
Backward Classes (OBC) and More Othcr
Backward Classcs (MOBC) the minimum
educational qualification shall be thc H.S.L.C or
equivalent examination passcd under any Council
or Board recognised by the State or the Central
Govemment. as the case may be."

(iii) in sub-section (2), clause (d), shalt b€ deleted.

Act No.
50 of
t952

Amendment of 20
section 107

Anrendment ol
section I I I

Ccntr.l Act
No, 6 of
2007
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Amendment of

section I l4

22.

(iv) after clause (e), the following new clause, shall be
inserted, namely :-

"(1) who either by himsell or heself or his or her
spouse has violated the legal age of marriagc under
the Prohibition of Ohild Marriage Act,2006."

(v) after sub-section (2), the following new sub-scction
shall be insened. namely:-

"(3) (i) In case of Zilla Parishad, member or members
of a political party shall be disqualified if he

or she.-

(a) voluntarily gives up the membership of
a political party after the election
resultsi

(b) changes the pary affiliation with less
than 50% ol' members of hiVhcr
political party;

(c) votes or abstains from voting in
contrdry to the respective political party
in the election of President. Vice
President, members of a Standing
Committee or in a voting of a no-
conlldence motion against any one ol
theml

(ii) the Disrrict Commissioner shall have absoiute
power in deciding the ca-ses penaining to

disquatification of members on the ground of
defection:

Provided that election to the vacanl seats

arising out of disqualification shall be

conducted as per provisions of clause (b)

section 36 and clause (b) section 69."

In the principal Acl, in section l14, after sub-section (5),
the fbllowing new sub-section shall bc insened, namely:-

'(6) (i) Notwithstanding anything contained in this

Act or the rules made tlereunder, the giving
and recording of yotes by voting machines

may be adopted in such manner as may
prescribed, in such ward or panchayat as the

State Election Commission may dccide and

specify.
Explanation :- For the purposc of this scction,
"voting machine" means any machinc or
apparatus whether operated clectrortically or
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Insertion of ncw
section l27F.E

"Use of
symbol of

political
party

Amcndment of
section I40

23

t27
EE

24

othcrwise used for giving or recording of
votes and any reference lo a ballot box or
ballot paper in this Act or the rules made

thereunder shall, save otherwise provided, be

construed as including a reference to such

voling machine wherever such voting
machine is used,"

(ii) thc manner of giving and recording of votes

by mears of voting machines and the
proccdure to be followed ftrr use of such

machine for voting in polling station shall be

as may be prescribed.

(iii) the procedure for counting of votes recorded

by means of voting machines shall be as may

bc prcscribed."

In the principal Act. after seotion 1278, a ncw sub-section
shall be inserted, namely:-

In the elections of Anchalik Panchayar arrd Zllla parishad
the symbol of political party may be used by the
paaicipating candidate in such marner as may be
prescribed."

In the principal Acl, in section 140, in sub-section (l), for
the first paragraph, the following shall be substituted,
namely :-

"All the recruitment of Grade-lll and Grade-lV staff under
Zilla Parishad, Anchalik Panchayat and Gaon parchayat
shall be conducted by the State Lcvel Recruitment
Commission for Class-lll and State Level Recruitment
Commission for Class-lV constituled undcr thc Assam
Direct Recruitment Commission for Analogous Posts in
Class III and Class IV, Act, 2021 ."

GEETANJALI DAS SAIKIA,
Secretary to the Govemment of Assam,

Legislative Department, Dispur, Guwahati-6
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